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COUNCIL OF STATE.
Saturday, 2nd Ootober, 1937.

The Council met in the Council Chamber at Viceregal Lodge at Eleven
of the Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS.
Mz. Kopaxpa Rao.

208. Tes Howoumanix Pavprr HIRDAY NATH KUNZRU: (a) Will
Government state whether they had given & general letter of introduction
to Mr. P. Kodanda Raeo, Secretary, Bervaunts of India Society, during his tour
abroad ?

(b) Will Government be pleased to state whether the Police Commis-
sioner of Hongkong refused permission to the Chinese Y. M. C. A., Hongkong,
to arrange a public lecture by Mr. P. Kodanda Rao when he was in Hongkong
in March last ?

(¢) Do Government propose to enquire and state the reasons for the
sction of the Police Commissioner in Hongkong ?

Tre HoNourasLe Kunwar Sie JAGDISH PRASAD: (a) Yes.
(b) and (o). Government are making enquiries.
CeNTRAL ADVISORY COMMITTEE FOR THE INDIAN TERRITORIAL FORCE.

209. Tee Honourarre Panpir HIRDAY NATH KUNZRU: With
reference to the reply given by His Excellency the Commander-in-Chief
to question No. 81, on the 18th March, 1937, will Government be pleased to
state whether they have appointed a Central Advisory Committee for the
Indian Territorial Force !

His ExceiLEncy THE COMMANDER-1v-CHIEF :  The Central Advisory
Committee for the Indian Territorial Force has been reconstituted and the
names of the members were published in the Gazette of India issued today.

Pay anp Arrowances oF INpDIAN King’s CoMMISSIONED OFFICERS, ETC.

210. Tae HoNoUraBLE MR. G. 8. MOTILAL : Will Government be pleased
tostate the rank, pay and allowances of the 141 Indian officers with the King’s
commission and the 176 Indian commissioned officers of the forces in India,
vide page 28 of Defence Services Budget Estimates for 1937-38, or to lay on
the table a statement containing the information ?

His ExceiaNcy tHE COMMANDER-IN-CHIEF: The ranks of all
officers in the Indian Army is shown in the Indian Army List, a copy of which

(1463)
M10008 A
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is in the Library of the Legislature. . As regards their pay and allowances,
I refer the Honourable Member to the statement I laid on the table on the 14th .
September, 1937, showing the pay and allowances admissible in each rank to
King’s commissioned officers ‘Indian commissioned officers of the Indian
Tue HoNouraBLE MR. P. N. SAPRU : ' Is the Indian Army List supplied
to Member.:o_fthis Counail, Sir? -~ - -
His EXCELLENCY THE COMMANDER-IN-CHIEF : It is in the Library.
Trae HoNoURABLE MR. P. N. SAPRU : Is the Indian Army List ——
TrE HoNoURABLE THE PRESIDENT : 1denot understand your question?

TeE HonNouraBLE MR. P. N. BAPRU: Do we get a free copy of the
Indian Army Last ? o
His Exceriexoy THE COMMANDER-IN-CHIEF: No.

Tae Honouranis My. P. N. SAPRU: Will His Excellency be pleased
to see that we get a free copy of the Indian Army List 7 (Laughter.)

EXPERIMENTAL DERAILMENT CARRIED OUT AT JAMALPUR, E.I. R.

211. Tue HoNouraBLE Mg. HOSSAIN IMAM : (g) Will Government state
whether any experimental derailment has been carried out at Jamalpur? If so,
when ?

(b) Will Government state the amount of expenditure incurred in laying
the line, and other items for preparing the stage for the experimental derail-
ment? Was it sanctioned by Government and the Railway Board? If so,
when, and to what head will the expenditure be charged ?

(c) What was the object of the experiment? Will the result be placed be-
fore Mr. Justice Tom ? If so, was the Judge informed beforehand? If not,
why ¢

(d) Will Government state fully the stock involved in this experiment,
showing the years of construction or of purchase, the original cost, the average
life, the cost of clearing the debris and the breaking up of stock 1

Tee HonouraBLe Siz GUTHRIE RUSSELL: (a) to (d). Yes, an
experimental derailment was carried out at Jamalpur, regarding which the
Agent’s report is awaited. On receipt of this report, a further reply will be
laid on the table.

MILITARY ASSISTANCE FOR BURMA FROM INDIA IN CABE OF EXTERNAL
AGGRESSION,

212. Tee HoNouraBLe Mr. HOSSAIN IMAM: (¢) Will Government
state the date of agreement with Burma for military assistance; and whether
India’s liability is to help only in case of external aggression or for sup-
pression of internal rebellion as well ?

(b) Has the Government of Burma agreed to pay any contribution to India t
If not, what is the quid pro quo ?
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(0) Will Government please state what demand they originally made from
the Government of Burma? Was the matter referred to the Secretary. of State ?
If 80, what was his decision {

(d) Will Government state the amount, if any, that India will receive
from Burma for military pensions ?

His ExceLLENcY THE COMMANDER-IN-CHIEF : (a), (b) and (0). It is
not in the public interest to disclose the details of the agreement.

It can, however, be stated that the agreement is reciprocal, and both India
and Burma stand to benefit equally by it.

(d) I presume the Honourable Member is referring to the post-separation
period. If so, the Government of Burma will pay a contribution of about
Rs. 45 lakhs per annum towards military pension of officers and personnel
of the Indian Services lent for duty with the defence services in Burma. This
sum refers, of course, to the numbers of such Indian Services personnel who
are at present loaned to the Burma Government and any variation in such
numbers from time to time will cause variation in the contribution I have
specified.

Tre HoNouraBLE Mr. HOSSAIN IMAM : Do I take it that His Excsl-
lency means that there will be no payment towards the pension that we pay
in England for the British Army in India ?

His ExceLLency THE COMMANDER-IN-CHIEF: I cannot answer
that question without notice, Sir. I do not see how it arises {

Tee HoNouraBLE Me. HOSSAIN IMAM: May I explain, 8ir ?

Tue HoNouraBLe THE PRESIDENT: It is not necessary to explain.
You give notice of that question. ‘

Tae HowourasLe Panpir HIRDAY NATH KUNZRU: Will this
agreement throw any financial burden on the Indian revenues ?

His Excerienoy Tae COMMANDER-IN-CHIEF: No, none. I have
already explained that the arrangement made is entirely reciprocal.

Tre HoNouraBLe Mr. HOSSAIN IMAM: Do we take it that Burma
will help India in case of need ?

His ExceiLency tHE COMMANDER-IN-CHIEF: 1 have already
answered. It is not in the public interest to reply to this question.

AMOUNTS TRANSFERRED TO PROVINCIAL GOVERNMENTS ON THE 18T APRIL, 1937,
FROM GOVERNMENT OF INDIA BALANCES.
213. Toe HoNouraBLE Mr. HOSSAIN IMAM: Will Government state

the amount of balances transferred to each province on 1st April, 1937, from
the Government of India Funds and from Provincial Balances, giving the

specific item for which they were earmarked ?

TuE HONOURABLE MR. A. J. RAISMAN : Two statements are laid oa the
table. .
A
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STATEMENT 1.

ol ths Tat Apris, TU37, frove M6 Giobamimmis

of India balanoss

(htehm'-gf Rs.) B

Asnounts
(Not credit
balanom).

FLEILE

Cetitral Provinoces and Berar

I

North-West Frontier Provinoce

e

1 v
4,46,06
6,80,77
434,87
313,17
2,68,08
207,02
1,05,33
20,73
43,68
85,08

Total . 34,32.00
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o QUESTIONS AND ANSWERS. 459

NUMBER.AND AMOUNT INVOLVED IN OBJECTIONS TO TRANSFER INTERESTS:'IM.
FamiLy PENsiON Funps P0 CoMMISSIONERS IN ENGLAND.

214. Tue HoNourasLe Me. HOSSAIN IMAM: Will Goveratent
state the number of objections and the approximate amount involved in the
objections to transfer to Commissioners in England of Family Pension Funds ¥

Tae HonourasLk Mr. R. M. MAXWELL: 8o far as information has
hitherto been received from the India Office, the details of the subsocribers to
the various funds, who have objected to transfer, are as follows :—

Indian Military Servics Family Pension Fund v .. 3%
Indian Military Widows and Orphans’ Fund .. .. 28
Indisn Civil Bervice Family Pension Fund .. .. .. 248
Superior Services (India) Family Pension Fund . 143

Total .. 1,042

The above information does not include the number of beneficiaries who may
have objected to tranafer, about whom information has not hitherto been
received. Information about the amounts of the interest of objectors in the
various funds is also not yet available, but is being expedited as much as
possible. As promised in my reply to the Honourable Member's question
No. 144 on the 20th September, 1937, the information will be laid on the table
of the House as soon as it is complete.

STATEMENT SBOWING THE AMOUNT OF CAsH, BULLION AND BECURITIES HELD
oN TREASURY AcCOUNT oN 3lst MarcH, 1937.

215. Tue HoNovraBLe Mr. HOSSAIN IMAM: With reference to the
answer to question No. 149, asked in the Council of State on the 20th Sep-
tember, 1937, will Government lay on the table a statement containing the
details of Cash, Bullion and Securities held on Treasury account ?

Tue HoNouraBLE Me. A. J. RAISMAN : I place on the table a statement
showing the details of the sum of Rs. 19-37 crores under Cash, Bullion and
Securities held on Treasury account on the 31st of March, 1937. The state-
ment i3 based on the revised estimates of the year 1936-37.

Statement showing the amount of Cash, Bullion and Securities held on Treasury acooust om
the 31st of March, 1937.

Rs.
(Crores.)
Cash Balance in Indis .. . - . .. l16-18
Cash Balanoe in England .. . . . .. T2

Oash Balances in the hands of the various Departments in Indis 2:82
Mint bullion held on Treasury account .- - - 17

19-37
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AMOUNT OONTRIBUTED BY RAILWAYS T0 THE INDIAN Ranway CONFERENCE
IN 1935-36.

216. Tex HoxourabLs M. HOSSAIN IMAM: Will Government state
the amount contributed by each State-owned Railway to the Railway Con-
ference Association in the year 1935-36 for each specific account ¢

Tee HoNoumasie 8rr GUTHRIE RUSSELL : I lay on the table a
lht&nantg:vmgssummaryoftheexpendntureofthelndmnRulwayCan-
ference Association for the year 1935-36, as allocated to Railways. This
gwee the pequired information in respect of all Railways party to the Associa-

tion, inclyding the State-owned Railways.
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Powsr or RAILWAY BOARD 7O COUNTERMAND DECISIONS OF THE INDIAN
Rannway CONFERENCE ABSSOCIATION.

217. Tex HoNouranLE Mz. HOBSAIN IMAM : Will Government state
whether the Railway Board has power to pass orders countermanding the
decision of the Railway Conference Association ?

Tax HonourapLe Sk GUTHRIE RUSSELL: As the oontrolling
authority of State-managed Railways, the Railway Board have power to
countermand decisions of the Indian Railway Conference Association.

JURISDICTION OF THE RAILWAY BOARD AND THE INDIAN RAILWAY CONFERENCE
ABSOCIATION.

218. Tre HonoumasLe Mr. HOSSAIN IMAM : Will Government state
whether the Railway Board and the Railway Conference Association have
concurrent jurisdiction or have they separate specified jurisdiction? If eo,
what are the details ¢

Tex HoNourasLe S GUTHRIE RUSSELL: The Honourable Mem-
ber’s question is not understood. The Indian Railway Conference Association
is  voluntary association of Railways and the decisions of this body are arrived
at after disoussion and being voted upon. The question of jurisdiction does
not arise as any member railway can dissent from the Conference decision.

ABSOCIATIONS SIMILAR TO THE INDIAN Ramnway CONFERENCE ASSOCIATION
IN OTHER PARTS OF THE WORLD.

219. Tex Hosouranre Mz. HOSSAIN IMAM : Are there any Associa-
tions such as the Railway Conference Association in other parts of the
world, where Government own most of the railway systems? Will Govern-
ment state what statutory basis there is for the Railway Conference Aseo-
ciation in the Government of India Act, 1935 ¢

Tax HoNourasre Sk GUTHRIE RUSSELL : As regards the first part
of this question Government have no information.

As regards the latter part there is no statutory basis for the Indian Rail-
way Conference Association in the Government of India Act, 1935.

AUTHORITY AND HEAD OF ACCOUNT TO WHICH OOST OF LANDS PURCHASED FOR
RAILWAYS WILL BE DEBITED UNDER THE GOVERNMENT OF INDIA AcT,
1935.

220. Tux HoNouraBLe Mr. HOSSAIN IMAM: Will Government state
the authority and the head of account to which the cost of lands purchased
for Railways will be debited under the Government of India Act, 1985 ?

Tax HoNoumanLe S GUTHRIE RUSSELL: The information re-
quired by the Honoursble Member is contained in the publication entitled
Revised Rules relating to the Acquisition of Land for Raslway purposes (Reprinted
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1935),°the rules in which as amended from time to time, eonsitrue in force
under the new Act. A copy of these Rules is available in the Library of the
‘House.
NUMBER OF AIRCRAFT PURCHASED DURING THE LAST THREE FINANCIAL YEams.
. 28I, Tas HowoumasLx Ma. HOSBAIN IMAM : (1) Wil Govemment
atate:—
(a) the number of airoraft purchaded dQuring the last thres finsnvidl
years; and
~(8) the ptices paid for aireraft and airplane perts during that period ¥
(2) Have Government made any arrangement with manufacturing firms
to train Indian &eruonnel 1 If not, do they propose to make arrangements
st an early date ! o
(3) What are the names of firms which supply our requirements ?
Tae HoNouraBLE MR. A. G. CLOW : I assume the Honourable Member’s
question refers to civil aircraft. The answers are :
(1) (a) Onme.
(b) The price of the machine was £10,010 (Rs. 1,33,466). The ocost
of spare parts purchased by Government through the High
Commissioner for India during the period amounts to £718
approximately (Rs. 9,673). ‘
(2) Arrangements for the training of Indian scholars with manufacturing
firms in England are made from time to time as necessary.
(8) The firms from whom the High Commissioner has obtained our re:
quirements so far are—
Messrs. A. V. Roe and Co., I4d.,
Armstrong Siddeley, Motors, Ltd.,
Smith’s Instruments, Ltd.
Tae HoNoURABLE Mr. HOSSAIN IMAM: Who is responsible for pur-
chasing our Indian Air Force machines ?
Tue HoNOURABLE MR. A. G. CLOW : That is a matter lying within the
purview of the Defence authorities.

Tur HoNouraBLE Mr. HOSSAIN IMAM: Will the Honourable Member
get the information from the Defence Department ?

Tue HoNouraBLE Mr.A.G.CLOW: No, Sir. I have no responsibilities
for the activities of the Defence Department.

CONTRACTS FOR THE SUPPLY OF WAGONS FOR THE YEARS 1938 T0 1940, ETC.

222. The HonouraBLe Mz, HOBSAIN IMAM : Wil Government
give the following information in respect of the contracts for the supply of
wagons for the years 1938 to 1940 :(—

(a) the date of the Railway Board's decision to purthise ;
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(b)- the date -of signing the contrect ; and

(o) the price of semies in Calcutta and London on the above two dstql
and on 30th June, 1937 ?

" Tax HONOURABLE SIR GUTHRIE RUSSELL: (a) and (b). The Honour-
able Member refers presumably to the purchase of B. G. General Service
wagons for the years 1937-38, 1938-39 and 1939-40. The Railway Board
decided to accept the quotations from Indian wagon building firms for the
the wagons in question on the 12th February, 1937, and orders were placed the
same day. The practice is for Railways to enter into formal contracts with
the firms concerned on dates subeequent to the acoeptance by the Railway
Board.

(c) The English (estimated; prices and Indian prices at the time of placing
the orders were as follows :—

50'0» type. “CR" é’P‘-
Indisn .. . . . . 3,268 3,760

Government has no information concerning English and Indian wagon
ocosts on June 30th, 1937.

Inpian DeTENUS AND Porrricar PrisoNErs iN Burma on 31sT Maron, 1937,

223. Tae HoNouraBLE Mr. HOSSAIN IMAM : Will Government lay
on the table a detailed list containing the names, the home province and
the period of imprisonment of Indian detenus and political prisoners in Burma
on 31st March, 1937 1

Tax HoNouraBLE Mm, R. M. MAXWELL: I am making enquiries
and will lay a statement on the table in due course.

Apvisory CommatTEES FOR ALL-INDIA RaDIO.

224. ThE HoNouraBLE Mr. HOSSAIN IMAM : (a) Will Government
state whether there is myBoudattwhedtomeAlL-Indm Radio? If so, what
is its constitution and who are its present members and for what period the
Board is constituted ?

(b) Have Government formed any Standing Committee of the two Houses:
to advise Government on matters pertaining to the Radio Department. If not,
why ?

Tie HoNoURABLE MR. A. G. CLOW: (a) An Advisory Council has been
appointed to assist the Controller of Broadcasting in the working of the Delhi
Broadcasting Station. The constitution and names of its members were
announced in a Press Note, dated the 21st Angust, 1936, a copy of which is
1aid on the table of the House. No term has been fixed for ‘the mem bers.
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(b) Thers is a Standing Advisory Committee sttached to the Department
of Industries and Labour and important matters pertaining to All-India Radio
are referred to it.

Tae HoNourasre Mi. HOSSAIN IMAM : Is it proposed to have Advisory
Committees at each station, Lahore, Lucknow and others ?

Tare HonourasLE Mr. A. G. CLOW : ' I am afraid I must ask for notice
of that question. I do not know.

GOVERNMENT OF INDIA.
DEPARTMENT OF INDUSTRIES AND LABOUR.

PRESS NOTE.

Dated Simla, the 21st August, 1936.

The Government of India have decided to establish an Advisory Council to assist the

Controller of Broadoasting in the working of the Dethi Broadoasting Station. The Council
wﬂlmoot.tnuublomtervd-tobodemmmedbythoOonhouermdmnadmhmm
such matters as he may refer to it. The Council will select sub-committees to each of
which the Controller will have authority to co-opt not more than two members if and when
neoessary, to deal with particular subjects, such as music, drams, langusge and the like,
The Council will at present consist of the following :—

President.—Controller of Broadoasting.
Secretary.— Director, Delhi Brosdoasting Station (ez-officio).
Members .. (1) Professor B. N. Ganguli, Delhi University.
(2) Dr. 5. K. Sen, Medical Practitioner, Delhi,
(3) Pandit Haksar, Cloth Merchant, Delhi.
(4) Mr. Shiv Raj Bahadur, Merchant, Delhi.
(5) Mr. Ghulam Mohammed, Posts and Telegraphs Department.
(8) Mrs. Asaf Ali, wife of Mr. Asaf Ali, M.L.A., Delhi.

(7) Mrs. Krishna Rao, wife of Mr. Krishna Reo, Railway
Department.

(8) Mirza Mohammed Said, Delhi.
(9) The Honourable Raja Charanjit Singh, Member, Council of
Btate.

(10) Sir Mohammed Yamin Khan, M.L.A., Meerut.

(11) The Educational Commissioner with the Government of
India (ex-officio).

(12) Lala Shri Ram, Banker and Merchant, New Delhi.



478 OOUNCIL OF STATE. [2xD Oot. 1987.

(18) Mr. R Kishoro, Vios-Ohanseller, Dellii Univiirnity.
(16) Dr: Zakir Hussain.
8. N. ROY,
Joint Secrelary 1o the Governsens of India.

NmrmmmSmOno NEIMEYER OF THE TRANSFER OF PrOVIDEN®
Fonp LiaBILITIES TO PROVINOES.

225. Tux HoNourasrLe M. HOSSAIN IMAM : Will Government place
on the table or in the Library of the House a copy of the note which they
presented to Sir Otto Neimeyer on the transfor of Provident Fund liabili-
ties to provinoes !

Tae HoNouraBLE Mr. A. J. RAISMAN: No, 8ir.

Tae HoNouraBLE Mr. HOSSAIN IMAM : This is a question, Sir,——

Tue HoNouraBLE THE PRESIDENT : Please do not make a speech.

Tax HoNoumasre Mr. HOSSAIN IMAM: My point is, is “No"” «
reply t He must say something.

Tux Howoumamiz Paxprr HIRDAY NATH KUNZRU: Will the
Honourable Member give the reasons for his refusal ?

Tee HoNouraBLe Me. A. J. RAISMAN: I did not expand the
answer because the reply is obvious. Any memoranda prepared in the Secre-
tariat preliminary to Bir Otto Neimeyer's Report are obviously of a confi-
dential character.

Tue HoNouranLE Paxprr HIRDAY NATH KUNZRU :  Are not memo-
randa supplied to conferences and persons specially appointed by Government
to conduct enquiries published in numerous cases ¢

Tre HoNOURABLE Mr. A. J. RAISMAN : They are in some cases. They
are in cases where 8 Commission is conducting the whole of its proceedings in
public. But that was not the case with Bir Otto Neimeyer’s enquiry.

TrE HoNoURABLE Panpir HIRDAY NATH KUNZRU: In the case
of the Meston Committee which enquired into the financial relations between
the provinces and the Government of India, were not many of the documents
placed before it, both of Local Governments and the Government of India,
published ?

TrE HoxouraBLE MR. A. J. RAIBMAN : In the present case memoranda
were prepared both on the part of the Central Government and the provinces,
and Sir Otto Neimeyer also visited the headquarters of various provinces.
The cases on both sides were fully placed before him and this was essentially
a matter of public finance. It was a matter in which the Government alone
were in a position to furnish material of value, and I do not see how the ques-
tion of publicity arises.
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Tee HonourarrLe Me. HOSSAIN IMAM: Was the full figure of the
transfer of provincial funds placed before 8ir Otto Neimeyer, the amount
transferred for which provinces would have to take responsibility ?

Tax HoNoUrABLE ME. A. J. RAISMAN: The Government of India
glaced fully and freely all the material at their disposal before Sir Otto
eimeyer.
Tue HoNouraBLE MR. HOSSAIN IMAM: Was this information avail-
able at that time, the amount involved ?

Tae HonouraBLE Mr. A. J. RAISMAN: They placed before him all
the information which was available, and obviously could not place before
him anything they had not got.

Tee HoNouraBLE Panpir HIRDAY NATH KUNZRU: What would
be the harm in publishing the papers so that we might know the grounds on
which a decision was reached ? '

Tae HoNoURABLE Mr. A. J. RAISMAN : I believe I am correct in saying
that no separate note on this subject was prepared. The statistics and figures
were merely part of the figures which had to be taken into account in the
settlement.

Tue HoNourABLE Mr. HOSSAIN IMAM: No note was presented ?
Tae HoNouvraBLE THE PRESIDENT : Question No. 226.

FirsT AND THIRD CLASS FaRES cHARGED BY THE B. N. R. BETWEEN Howrar
10 KALYAN, ETC.

226. THE HoNouraBLE Mr. HOSSAIN IMAM : Will Government please
state the first and third class fares by the B.N.R. between the following
stations and the reason for inconsistency, if any :—

Howrah to Kalyan and Howrah to Bombay, Bombay to Kharagpur
and Bombay to Howrah ?

Tae HoNourasLE Sik GUTHRIE RUSSELL : I am laying on the table
a statement showing the first and third class fares between the stations
referred to. I presume the inconsistency my Honourable friend refers to has
reference to the third class fares bettveen Howrah and Kalyan and between
Bombay and Khargpur, being higher than those between Howrah and Bombay.
This is due to the B.N.R. quoting special fares between Howrah and via
Nagpur for traffic to and from Bombay in adjustment with those applicable
by the E.I.LR. route vta Naini.

The matter being within the competence of the B.N.R. Administration,
the Honourable Member’s question and this reply will be sent to the Agent for
his consideration.

Tre HoNoURABLE MR, HOSSAIN IMAM : Will the Honourable Member
explain the difference between the first class and third class fares ? Does the
same principle apply in both cases ?

Tue HoNouraBLe Sir GUTHRIE RUSSELL : Actually I believe what
the Honourable Member means is, why are the first class fares more favourable .
than the third class ? The reason is that the E.LR., have a lower basis for
M100C8 B
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third class fares than the B.N.R. even although the E.LR. 1s a longer route,
if they charged their ordinary basis and the B.N.R. their basis, the B.LR.
third class fare would be cheaper than that of the B.N.R. That is the reason,
I think. The difference between the first class on the E.I.R. and the first class
on the B.N.R. is not as great.

Tae HoNouraBLE Mr. HOSSAIN IMAM : Will the Hoflourable Member
see that this injustice is removed ? :

Tue HoNouraBLE Sik GUTHRIE RUSSELL: I cannot admit the
injustioe.

Statement.
The fares are as follows :—
I Im.
Re.a. p. Re. a p
Between Howrah and Kalyan 12411 9 22 8 9
Boetween Howrah and Bombay 12712 9 1910 9
Between Bombay and Khargpur 12611 0 2111 O

ExTENsioN oF THE TELEPHONE TRUNK LINE TO HYDERABAD (DECCAN).

227. TuE HoNoURABLE Mr. G. 8. MOTILAL: Will Government be
pleased to state the reason of the telephone trunk line not yet being extended to
Hyderabad (Deccan) while it is connected to Bolaram, which is about 10 miles
away from Hyderabad (Deccan) ?

Tre HoNoUrABLE MR. A. G. CLOW : The Hyderabad Government have
not yet expressed their wish that this should be done.

DRAFT CONVENTIONS AND RECOMMENDATIONS OF THE INTER-
NATIONAL LABOUR CONFERENCE LAID ON THE TABLE.

Tee HoNouraBLE Me. H. DOW (Commerce Secretary): 8ir, I lay on
the table the Draft Conventions and Recommendations adopted by the
Twenty-first and Twenty-second (Maritime) Bessions of the International
Labour Conference and a statement indicating the course of action which the
Government of India propose to take in connection with the Draft Conven-
tions and Recommendations.

. STATEMENT.

The following statement gives particulars of the course which the Government of
India propose to follow in respect of the Draft Conventions and Recommendations adopted
by the Twenty-first and Twenty-second (Maritime) Seesions of the International Labour
Conference held st Geneva in October 1938 :—

Twenty-first Session.

The Convention seeks to regulate the maximum hours of work and to prescribe a
minimum manning scale for certain olasses of ships engaged

1. (a) 1. Dro, mm on internstion:l :oyngu. The hou‘x)'cy ln:f ::;k of ef‘Indim
soncwrning Howrs of Work on Beamen are not at present regulated w are left to be
Board Skip and Monming. settled between the ship-owners and seamen at the time of
carwing Hows of Work on ©o0gagement, but it is understood that they work considerably
Bcard Ship and Mewning.  longer hours than European seamen. The Government of
India are of the opinion that iv will not be practicable to bring

down immediately the lascar’s hours of work to the scale prescribed in the Convention.
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They, however, feel that some regulation of the hours o} work of Indian seamen is nocessary,

and for this purpose they propose to address the Principal Officers of the Meroantile Marine
ment, Chambers of Commeroe, Shipping Cord{fhies, Seamen’s Unions, etc., in

India, and to approach the British shipping compenies employing Iascars to secure their

co-operation in the matter.

The Draft Recommendtion concerning Hours of Work and Manning is complementary
to the Convention on the subject, and recommends the regulation of hours of work and
manning in the classes of vessels exoluded from the scope of the Convention. It is not
proposed to take any separate action on the Recommendation.

1L Dzl Convention con- The question of giving effect to these Conventions is still
curning 4he liability of the Shkip under examination, and the results of that examination will

ooy . deamt o commiarmast, e pinced before the Legislature at s future seesion.
,’;;' P . com This Convention is designed to grant the concession of
in holidays with pay to seamen, and its main provision entitles

corné ickness insurance
au-:"; fr s seamen after one year of oontinuous service with the same

IV. Draft Comvention con- undertaking to a peid holiday according to a prescribed
cerning the mimimum require- gople, The question as to how far it would be practicable
?wam,m to give effect to its provisions in India was referred to the
{oadm.u,..' Principal Officers, Mercantile Marine Department, Chambers
v. Dv"c Convention con. 0f Commerce, Shipping Companies, Seamen’s Unions, etc.,
cerning Annual Holidays with in this country for their views. The replies received show
Pay for Seamen. that practically all the authorities, etc., consulted except the
all-India Seamen’s Fedsration, are of the opinion that the provisions are not suited to the
oconditions prevalent in India. They also indicate the possibility that the adoption of the
Convention, far from benefiting Indian seamen, might effect them adversely in more than
one way, as for instance, affecting their continuity of service, scale of wages, etc. In
the circumstances, the Government of India do not propose to take any action on the
Convention.

The Recommendation contains certain suggestions for the provision of welfare measures

for the physical and moral well-being of seamen. Some of

. the measures suggested are already in force at Indian ports,

m',!.',m of v but the Recommendation has been referred to the maritime

; ¥ Provincial Governments, the various Port Authorities, the

Principal Officers, Chambers of Commerce, S8hipping Companies,

Seamen’s Unions, etc., for their views as to what further
wotion would be possible.

Twenty-second Session.

This Convention is only a revise of the Convention adopted by the Conference in 1920

VII. Drafs Convention con- fixing the minimum age of admission of children to employ-

; ment at ses at 14 years. After a careful examination of the

corning the mimmum A . . e
Admission q Chibiren 10 Em. original Convention in consultation with the maritime Local
pleyment at Soa. Governments, it was found that the provisions of the Conven-

tion oould be given effect to in India only subject to the following two m'ar;;ﬁom:_
() that it should apply only to foreign-going ships and home-trade ships lhu'don_
exoeeding 300 tons, i.e., to cases where .gmmeptn.with seamen were required
‘toboontondintobythelndimMerchmtShlppx‘:;;dlsw,md b the
#5) that nothing in the draft Convention should be dee! to inhr&m.
@ Indian custom of sending young boys to ses in charge of their fathers or
iy . i t be panied
As, however, it was ruled that the ratificstion of a Convention cannot be accom

by reservantions, the Government of India were unable to ratify the Convention, bu:o mﬂ;p:

were taken to amend the Indian Merchant Shipping Act, 1923, so as to conform

provisions of the Convention subject to the above msemﬁoﬂ:s. i ago of smploy
In the Draft Convention as revised by the 22nd Session, the mimmum .
-men$ has been raised from 14 to 16 years. Aﬂerwmwonmththomtomﬁ oonou;;gd

BILC
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Government of India see no objection to this change, but the circumstances whioch
neocenitated the making of reservations on the former cocasion still exist. It is soocord-
ingly proposed to amend the Indinn Merchant Shipping Act at the next suitablo oppor-
tunity so as to raise the minimum age of employment from 14 to 15 years, subjeot to the

'BULLETINS OF INDIAN INDUSTRIES AND LABOUR (NO. 60 OF 1937).

APPENDIX 1.

DRAFT OONVENTION CONCERNING HOURS OF WORK 6N BOARD SHIP AND
MANNING.

(The formal preamble is omitted).

PART 1.—Scors axp Dermerrions.
Article 1.
1. This Convention applies to every sea-going machanically-propelled vessel, whether
publicly or privaiely ownod, which :.
(a) hrogigwadin.mitoryforwhiohbbconmﬁonhhm;
(b) is employed in the transport of oargo or passengers for tho purposs of trade ; and
(c) is engaged on an intornational voyage, by which is meant any voyage from &
port of one country to a port outside such country, every colony, overseas
territory, protectorate or territory under susersinty or mandate being re-
‘garded as s separate country.

2. This Convention does not apply to:
(a) sailing veescls with auxiliary engines ; or

(b) vessels in fishing, whaling or similar pursuits, or in operations direotly
oommmmwith.

3. Any Member may oxempt vossels registered in ita territory from the applioation of
this Convention while such vessels are exclusively engaged in voyages upon which they do
not proosed further from the country form which they trade than the nearby ports of
neighbouring countries within geographical limits whioh :

(a) are clearly specified by national laws or regulations ;

(b) are uniform in respect of the application of all the provisions of this oonven-
tion ;

(c) have been notified by the Member when registering its ratification by s declars-
tion annoxed thereto ; and

(3) have been fixed aftor oonsultation with the other Members conoerned.
Article 2.
For tho pnr&oze h;: :this Convention the following expreesions have the meanings
{a) * tons ” means gross registered tons ;
(%) “ officer ™ means a person other than a master ranked as an officsr by national
laws or regulations, collective agreement or custom.
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() * rating "’ means & member of the mw-otﬁn than sn officer;

(d) ** hours of work " means time during which a member of the crew is required by
the orders of a superior to do any work on account of the vessel or the owner,
or to be at the disposal of a superior outeide the crew’s quarters.

PART 11.—Hours or WoRK.
Article 3.
This part of this Convention does not apply to:
(a) officers in charge of departments who do no keep watch ;
(b) wireless oporators and telephonists ;
(c) pilota;
(d) dootors;
(¢) nursing staff exclusivoly engaged on nursing duties or hospital stafl ;
(/) persons working exolusively on'their own account ;
(g) pereoms remmunerated exolusively by a share of prefits’;
(M) persons whoss duties are connectod solely with the eargo carriod on board and
who are not in fact in the employmsnt either of the owner or of the ntaster ;
(6) travelling dookers ; - , '
(j) crews consisting entirely of members of the family, as defined by national laws
or rogulations, of the owner of the vessel.
Article 4.

1. In vossels of over 2,000 tons the hours of work at sea and on arrival and sailing days
deck rating whose time is divided into watches shall not exoeed eightin the day nor
shall they exooed fifty-six in the week. 4

. 2. In vessals of over 700 tons the hours of work at ses and on arnival and sailing day
of deck ratings employed as day workers shall not exoeed ‘eight in the day nor shall they
exovod forty-cight in the week.

3. Hours in exonss of the limits prescribed in paragraphs 1 and 2 may be worked on
arrival and sailing days. Whether or not such hours are to be worked and where such

hours are allowed the conditions under which they may be worked shall be determined by
national laws or regulations or collective agreementas. -
Article §.

1. In veasels of over 700 tons the hours of work at sea and on arrival and sailing days
of engine-room and stokehold ratings whose time is divided into watches shall not exceed
eight in the day nor shall they exoceed fifty-six in the week ; provided that extra time may
be worked for the normal relieving of watches and the hoisting and dumping of ashes.

2. In vessels of over 700 tons the hours of work at sea and on arrival and sailing
days of engine room and stokehold ratings employed as day workers shall not exceed
eight in the day nor shall they exceed forty-cight in the week.

8. Hours in excess of the limits prescribed in paragraphs 1 and 2 may be worked on
arrival and sailing days, Whether or not such hours arc to be worked and where such

hours are allowed the conditions under which they may. be worked shall be determined
by national laws or regulations or collective agreementas.

Article 6.
1. In vessels of over 2,000 tons the hours of work at sea and on arrival and sailing day
of deck officers shall not exoeed eight in the day nor shall they exceed fifty-six in the week.
2. Provided that one additional hour per day may-be worked at ses and on arrival and
ssiling days for navigational ar clerical purposes. - ot ’

o
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8. Provided also that additional hours may be worked occasionally when the master
deems it necessary to order :two- officers to keep watch simultaneously, so however
that in no pase shall any officer be required in virtue of this paragraph to work more than
twalve hours in any day. :

4. In vessels of over 700 tons the hours of work at sea and on arrival and sailing days
of deck officers employed as day workers shall not exceed eight in the day nor shall they
exceed forty-cight in the week. ' -

5. Hours in excess of the limits ibed in 1 and 4 may be worked on
arrival and sailing days. Whether ormrdmnch ho\mm:shsmhewmkedmdvhui such
hours are allowed the conditirns under which they may be worked shall be determined
by national laws or regulations or collective agreements.

6. The provision of this Article apply to apprentices and cadets in thé deck depart-

Article 7.
1. In vessels required under Artilos 16 to earry three or mere engineer officers, the

hours of work of such officers at spa and on arrival and sailing days shall not exceed eight
in the day nor shall they exoeed fifty-six in the week.

2. In vessels of over 700 tons the hours of work at sea of engineer officers employed as
day workees shall not exveed sight in the day nor shall they exceed forty-eight in the week.

3. The provisions of this Article apply to apprentices and cadets in the engine-room
department. '

M& ‘o

1. In vessels to which this Convention applics the following provisions shall apply
%0 -deek, engine-room and stokehold ratings and $0 deck and ‘engineer officers, including
apprentices and cadets in the deck and engine-room departments, whenever sea watohes
are suspended in any port ; .
(a) hours of work shall niot exceed eight in the day nor shall they exceed forty-eight
in the week ;

(b) the weekly reat day shall be ocbserved and on thst day no work shall be required
except as overtime or for the purpose of ordinary routine and sanitary
duties, any work required for the purpose of such duties to be included in
the ordinary limit of forty-eight hours;

(c) exceptions to ‘these provisions may be made in accordance with nationa! laws
: ions or collective agreement in the case of ratings required for the
safety of the vessel or persons on hoard or for the preservation of the cargo.

2. Sea watches shall normally be suspended if the vessel is expected to stay in the port.
for more than twenty-four hours following ite arrival unless in the judgment of the muster
the saftey of the vessel would be prejudiced thereby.

3. If sea watches are maintained in port, all time worked in exoess of the limits of
hours presaribed by or permitted under paragraph 1 of this Article shall, except in the case
of: B

(a) watohes maintained for the safety of the vessel ; and
(b) watches worked within twelve homrs after arrival or within twelve hours
be regarded as overtime for which thi¥’tating or officer shall be entitied %0 be ‘compensated::

.
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Article 9. .
“1. In'all vessels to which this Convention applies in. respect of which there is in foroe ;

(a) » safety oertificate issued in acoordance with the provisions of the Tnternstional
Convention for the Safety of Life at Sea for the time being in foree ; or

(b) a passenger oertificate,
the hours of work at sea of ratings in the catering and clerical departments shall be so
armaged as to eusure to each such rating not less than twelve hours’ rest during any
period of twenty-four hours, including a rest period of at least eight consecutive hours.

2. In all vessels to which this Convention a,pphes, other than vessels in respect of
which there is in foroe one of the certificates referred to in the preceding paragraph, the
hours of work at sea and on arrival and sailing days of ratings in the catering and
clerical departmoents shall not exceed ten in the day.

3. In all vessels to which this Convention applies the hours of work in port of ratings
In the catering and olerical departments shall not exceed eight in the day, subjeot to such
exceptions as may be permitted by national laws or regulations.

Article 10.

1. Ratings and deck and engineer officers including apprentices and cadets may be
required to work in excess of the limita of hours prescribed by or permitted under the
preceding Articles of this Part of this Convention, subject to the conditions that ;|

(a) all such time worked shall be regarded as overtime for which they shall be
entitled to be compensatod ; and
(a) there shall be no consistent working of overtime.

2. Mmmncorutoorutaofsuohoompenutkn-hdlboprmmbedbynshml

laws or regulations or be fixed by collective agreement. y
Article 11. '

1. No rating under the age of 16 years shall work at night.

2. For the purpose of this Article the expression ‘‘ night ™ means = period of at least
nine consecutive hours between times before and after midnight to be presoribed by national
laws or regulations. '
' Article 12.

The provisions of this Part of this Convention do not apply to :—
(a) workwhiohthemuterdeemswbeneoessu'ysndurgentfértheufetyo!ths

vessel, cargo, or persons on board ;
(%) worknqn!redbvthnmutnrforthepnrposeofngingmoewmm

vessels or persons ;
{(c) musters, fire, lifeboat and similar drills of the kind presaribed by the Inter-
national Convention for the Safety of Life at Sea for the time being in force ;
(d) extra work resulting from the sickness of or from injury to any officer or rating
or from any unforeseeable reduction in the number of officers or ratings in
the oourse of the voyage;
(¢) extra work for the purpose of customs, quarantine or other health formali-
lities ;
(f) work by officers for tho determination of the position of the vessel at noon.
PART IIl.—MaNrFING.
Article 13.
Every vessel of over 700 tons shall be sufficiently and efficiently manned for the pur.
poses of :— N
(@) safety of life at sea ; and
(b) mking posiblethonppﬂoaﬂonofthomles relating to hours set forth in Part II
this Convention, T
and more pwtwu]u{y every such vessel shall comply with the min mum requiremmh
utommmngntforthinthilhrtolthis(}onm;;
]
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Artiole 14.
1. In yessels of over 700, but not exceeding 2,000 tans there shall be carried at least
w0 certificated deck officers in addition to the master.

$. In vemals of over 2,000 tons there shall be carried at least three certificated deck
officers in addition to the master.

Article 15.
1. In vessels of over 700 tons the number of deck ratings oarried shall be sufficient
%o allow of three ratings being available for each navigational watch.
2. In particular, the following minimum numbers of ratings shall be carried :
(a) in vessels of over 700 but not exoseding 2,000 tons : 6 ;

() in vesssls aof over 2,000 tons : 9 or such larger number as may be preseribed by
national laws or regulations or fixed by -collsctive agreement.

3. Tholollwingminimnmnmhmoﬂhouﬁnglnqnimdwboouﬂedby
8 shall comply with the conditions as to physical capacity and efficiency in pare-
graph 4 :—
(a) in vessels of over 700 but not exceeding 2,000 tons: 4 ;

(b) in vessels of over 2,000 tons : 5 or such larger number as may be prescribed
by national laws or regulations or fixed by collective agresment.

4. The conditions as to physical capacity and efficiency to be fulfilled by certain
retings in accordance with paragraph 3 are that each such rating :—

(a) is 18 years of age ; and

(b)nth-hlhduhutﬂmoyun son mmdaokahdshsmiﬁm.
issued by the competent sutbority, that his standard of efficiency is equal
tontho.vmgerumgwhoh-hdtheeymn ses, servioe oo deck.. .

8. National laws or regulations or collotive agreoment shall limit the number of
ratings with less than ono year’s sea servico on deck who may be counted as deck ratings
for the purposs of sstisfying the requirements of this Article.

&Nomhgupedmmsdwmtywhwmmybommmdm
mmmmawmummu.wmmm
purpose of satisfying the requirements of this Article.

7. Whether or not a wireless operator or telephonist is to be considered as belong-

to the deck department for the purpose of the precoding pragraph shall be determined
:'Mhnornguhﬁmorwﬂmﬁwmnt

Article 16.

1. In veesels to which this Article applics at least three certificated engincer officers
shall be carried.
2. This Article applies either :
(a) to vessels of over 700 tons ; or
() to vessels with enginos exoooding 800 indicated horpse-power,
sooording as a tonnage or horse-power criterion is prescribed by nationdl laws or reguls-
tions.
; +8; Provided that any Member may postpone the pplutmolthhhtuiefm.
period not exceeding five years from the coming into foroe of this Convention in the oase

qxutingwuehnotoxoeedmg 1,600 tons or with enginos notoxooedmg 1,000 indicated
g:ne— wmnlhngatheumbmapplhtbewnnmorhmm
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Article 17.

If in the course of a voyage as a result of death, aocident or any other cause a vossel
ooases t0 have available the number of officers or ratings required by the preceding Artioles
the master shall make up the deficiency at the first reasonable opportunity.

PART IV.—GxNxRAL ProvisIONS.

Article 18,

The shipowners’, officers’ and seamon’s organisations concerned shall, so far as is
mlombhmd practioable, be taken into consultation in the framing of all laws or regula-
tions for giving effect to the provisions of this Convention.

» ' Article 19.

1. Each Member which ratifies this Convention shall be responsible for the spplioa-
tion of its provisions to vessels registered in its territory and shall maintain in foroe national
laws or regulations which :— '

(a) determine the respeoctive responsibilitios of tho shipowner and the master for
ensuring compliance therewith ; ' ' '

®) prescribe adequate penalties for any viclation thereof ;

(c) provide for adequate public supervision of compliance with Part ITI before
a veasel leaves a home port on an international voyage ; '

(d) require the keeping of records of all overtime warked in pursuance of Article
10 and of the compensation granted in respect thereof; and =~ =

(¢) ensure to seamen the same remedies for recovering extra payments in respeoct
of overtime as they have for recovering other arrears of wages.

3. In any oase in which it comes to the knowledge of thé competent swthority of
port that a vossel registered in a torritory for which Shis Convention isin force in' virtue
of ratification by another Member is not oarrying tho number of officers and ratings re-
quired u‘tz Pact LI of this Convention tho said authority shall so notify the consul of the

Article 20.
~ Nothing in this Convention shall affect any law, award, custom or agrecment between
shipowers and seamen which ensures more favourable conditions than those provided by
this Convention.

Article 21.

1. Vessels existing at the date of the coming into foroe of this Convention in respect
of whioh the competent authority of the territory of registration is satisfied, after cansult-
ing the organisations interested, that the ciroumstances are such that the provision of
fresh asocommodation or other permanent equipment nccessary for an increased crew is not
reszonably possible may be exempted from the application of the Convention.

2 Such exemption shall be granted by the issue of an exemption cortificate, which
shall be carried on the vossel, exempting the said vessel from such of the requiroments of
this Convention as are spocified in the said certificato. '

3. Exomption oertificates shall not bo issued ifor a poriod exoeeding four yoars at a
time.

4. Every Momber taking advantage of the provisions of this Articlc shall communi-
oate to the Intornational Labour Offico in tho annual report upon the application of this
Convention : .
(a) the texts of all laws ahd regulations relating to the grant of exemption undor
this Artiole ;
'« (b) partioulnrs as to-the number of vessels and total tonnage in respect of which
exemption cortificates are for the timo being in force; and .
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(c) any obsarvations u)to thegrant of jsxemption made by the ship-owness’, officers’
and seamen’s organisations concerned.

PART V.—Fntar Provisrons.
Article 22.
1. In respect of the territories referred to in Article 35 of the Constitution of the

Internation~! Labour Organisation, each Member of the Organisation which ratifies this
Convention shell append to ite ratification a declaration stating :

(@) the territories in respect of which it undertakes to apply the provisions of the

Convention without modification ;
(b) the territories in respect of which it undertakes to apply the provisions of the
g«;x.lmnon subjeot to modifications, together E details of the said modi-
tion ; ' :

(c) thoteuntmuhmpwtdwhichtho%mthnishsppﬁubbindinumhw;l

.. the grounds on whioh it is inapplicable ;

(d)themtmmmpeotdvhmhitmlhm

2. The undertakings reforred to in saub-paragraphs (a) and (b) of paragraph 1 of this
A.rﬁololhllbodeemodtobomimognlpnrtofthemlﬁmtionmdah.llhnotboiomod

. 3. Any Member may by.subnqnent declaration cance] in whole or in part any re-
dervations made in its original declaration in virtuc of sub-paragraphs (), (¢) or (d) of
paragraph 1 of this Article.

Article 23,
- The formal ratificstion of this Convention 1hall be communioated to the Secretary-
General of the League of Nations for registration.

Artide 24.

1. This Convention -Inll‘bo binding only upon those ‘Membersof the Internationsl
hmommwmmmuumwmbmmw

\

2. Tt shall come into foroe six months after the date on which there have been regis-
tered by the Secretary-General of the League of Nations the ratifications of five Members
of the Organisation each of which bas & moroantile marine tonnage of not less than one
million tons.

3. Thereafter, thisOmmﬁonlhllminwfmfmnylmbudxmh-M
the date ont which ite ratifiention has been registered.

Article 25.
As 300n a3 the ratifieations of five of the Members mentioned in the second paragraph
of Artiole 24 have been registered, the Secretary-Genoral of the of Nations shall so

notify all the Members of the International Labour Organisation. He shall likewiso notify
them of the registration of ratifications which may be communicated snbsoquently by other

Members of the Organisation.
Article 26.
1. A Member which has ratifisd this Convention may denounoe it after the expiration
of five years from the date on which the Convention first comes into force by an act com-

municated to the Secretary-General of tho League of Nations for registration. Suoch de-
nandiation shall not teke effect until one year after the date on whieh it is registered.

2. Ewhmmhrwhbhhuutlﬁedthm%nmﬁmmdwhhhdoamt.mhhtb
year followhig the expiration of the period of five years mentioned in the
graph, exercise the right of denunciation provided for in Shis Artinis, wmboboundﬁor
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another period of five years and, thereafter, may denounce this Convention st the expiration
of eooh period of five years under the terms provided for in this Article.
Article 27,

At the expiration of each period of five years after the coming into force of this
Convention, the Governing Body of the International Labour Office shall present to the
Gensral Conference & report on the working of this Convention and shall consider the de-
io:"uhﬂity of placing on the Agenda of the Conference the question of its revision in whole or

part.

Article 28.
1. 8hould the Conference adopt a new Convention revising this Convention in whole
or in part, then, unlees the new Gonvention otherwise provides,

(a) the ratification by a Member of the new revising Convention shall spso jure
involve the immediate denunication of this Convention, notwithstanding
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